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M/s.Bhushan Power & Steel Ltd.,    
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                                                       Appellant     
           VERSUS 
 
Commissioner of CGST & Central Excise, Rourkela 
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HON’BLE MR. RAJEEV TANDON, MEMBER (TECHNICAL) 
 
FINAL ORDER NO.76130/2023 

Date of Hearing    : 19 July 2023 
Date of Decision    :  19 July 2023 

 
PER R. MURALIDHAR: 
 

The Appellant has produced copy of the NCLT Order dated 

05/09/2019 wherein at Para 1.6 it is clearly stated that in view of the 

Resolution Plan being approved, all notices, assessments, appellate or 

other proceedings pending or threatened in relation to the Company 

shall stand terminated and withdrawn and all consequential liabilities, if 

any, shall, in accordance with Regulation 37 of the CIRP Regulations, 

stand extinguished. 

2.  Therefore, the present Appeal becomes infructuous in view of 

NCLT Order. Accordingly, we dismiss the Appeal as withdrawn. 

 (Dictated and pronounced in the open court.) 
    

          Sd/- 

                   (R. Muralidhar)                                                               
 Member (Judicial) 

  
 
 Sd/- 

(Rajeev Tandon)                                                            
 Member (Technical) 

 
Pooja 


